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CORAM : HON'BLE SHRI B. S. HEGDE, MEMBER (J).

HON'BLE SHRI M. R. KOLHATKAR, MEMBER (A). i

S. S. Vartak e Applicant .

Versus §

\'}*’ Union Of India & Others oos Respondents. f
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Tribunal's ordexr by circulation :

The applicant has filed this review petition
seeking review of the order dated 02.09,1996 wherein the
M.P. filed by the applicant has been dlsmlssed -In that

71-.._‘_

M P:F%he applicant was seeklng extensxon of time to stay

&éf 1n the quarter though he has superannuated on 30.06 1996.

l""

\él How%xg”, in the review petition, the applicant is seeking

of Maharashtra not to evict him from the Government Quarters
N ‘liir; in his possession till‘final.disposal of the procgedings
before the Hon'ble High Court, Bombay, in the cfiminal
appeal No, 436/92 etc. as well as till the final disposal
of 0.A. No. 1002/94 pending before the Hon'ble Tribunal.
Since the applicant has already superannuated, the question
of allowing him to continue in the quarter by virtue of
final disposal of the criminal appeal as well as O.A.

does not arise. -




o Cae?

2 P

In the circumstances, we do not see any

2 merlt in the review petition and the same ;s dismissed

J

o) by c_:z.r,culatlon.
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1. Shri 5.5. Vartak, Applicant in person, 17/A=- Y nSd
Guarter, Haji Ali, Bombay 400 084 /4=18, Govt. DFLC)

2. Shri R.K. Shefty, Counsel for the Resp. Hos. 1 and 3
3, Shri V.5. Masurker, Counsel for Respondent Ho.2.

80,

) w
Pf’\ v \ Lk

%fg "\‘\3URKAR , |

-+ ‘i B:_,l;

-+




